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Shri George, Counsel

0ORDER

By Hon'ble Member(J) Shri C.J3. Roy

Ué have heard Shri George, proxy counsel for
Shri P.P.Khurana, learned counselfor the Iespondents.,
ane for the appliCARt is present. This case is coming

since Septemper, 1993 and the applicant is not taking

~any interest and in none of the ad journements - he uas

present subseguently. We have theréfore decided to

dispose off the Case’pn merits.

2, Brief facts of the case are tﬁat the ap;lidant

has filed this applicétion qnder section 19 of the A T -
Act, 1985 claiming a relief that the past service rendered.
by him in the National Research Development Corporatioa

of India (NRDElin sbort)'For about eigﬁt years be considered
aé cont inuous service for the purbose o% pension, grétuity
anq:Other retiremeniélbenefits and for issuing appropriate

orders accordingly. o
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3. The applicant was employed in the NRDC ynder the

L -

Department of Science & Technology with effect from
18.5.54 to 28.2)62; He left the service of NRDC on
28.2,62 AN and joined on the Sa@e day the Employees!
Provident fund Organisation (EPFO in short). He says
that his employment under the EPFQ'uas through proper

‘channel and that there was no break in service.

The appligant says that in NROC he uas governéd by
Contributory Provident fund (CPF in short) Scheme

and that on leaving NRDC he was paid the CPF amount
due to him. Subsequently he joihed the.EPFU where he
clzims the pension scheme is aﬁplipable. He claims
that the Gévernmehﬁ have liberalised the orderg
relating to érant of retiremeni'benefits,to t he employees

on their permanent absorption in an autonomous body

. . : ) . s .
under their control. Under the circumstances, he

claims that his previous 8 years service rendred in

NRDC be counted as continuous service for the burpose

of pension etc.

4. The applicant had made a represéntation on 5.9.80

- (Annexure V) in which he had stated that he had

received CRPF from NRDC and if it is necessary he.uould

return that anount to NRDC and that. his past service

of 7 years, 9 months and 10 days should be counted

thuards pensiomary service as stated earlier. This
‘was followed by another representation dated 3,3.1987. .

" This uas rejectéd by way of Memorsndum Nq.Admm(R-I)GU

(4)/80/13983 dated 12th June, 1987.
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5. The respondents have filed their countér'Opposing
the claim of the applicant and stating that the applicant
was governed by the CPF scheme while working in NRDC and
haa received the EpF amount from that Corporation. The

EPFO is a statutory organiéatinn set up under the

”Employees' Provident Funds and Miscellaneous Provisions

Act, 1952 and their service conditions are goverseded by

‘Section 5-B of the said Act. It is alsc stated in the

éounter that‘tha claim of the applicant is not covered
by the OM N0.28/10/84-Pension Unit dated 29.8.1984
issued by fEa Department of Personnel and Administra-
tive Reforms regulating the.Cases of camunt ing of service
for pens@on in respect of Central Government employees
going from one autonomous body to another Central
autono@ous body and_therefore the Bjection oF-the

request is proper.

6. The rest of the allegations are not germane to the

igsue.

7. The shprt.poiﬁt for consideration is whether the
applicant is entitled for the relief claimed by him, i.e.
the past-service of about 8 years rendered ;y him in

NRDC should be counted as continuous service for the

pensionary ocenefits.

8. It is admitted by the applicant. himself that NRDC
is governed by CPF Scheme and that on the date of release

he has élready received the amount from that ﬁorporatioq.

Shri Georgs, learned proxy counsel observed that the

EPFO is a statutory body and the service remdered in
NRDC, beidg‘a public séctor undertaking, can not be
count ed as a continuous service for ret irement benefits,
Besides, we are also satisfied that the EPFUG is an I
attached office of the ministry cf Labour of thé Govern-

ment of India and is not a public sector undertaking.
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9; The assertion of thg applicant that the Government
have liberaiised the policy of counting of céntinu0us'
seérvice for a person éoing from one public sector
undertzking, to anothe£‘public sector undertzking is

not applicable in this case. In the Memorandum dated
12.6.1987 referred to earlier, it is categorically

stated that the matter was examined in consultation

~with the Department of Pension & Pensioners! Welfare

and the NRDC being a public sector undertaking, the
applicant®s case is not covered by the provisions of
Department of Personnel & Administrative Reforms OM

No.28/10/84-pension Unlit dated 29.8.1984.

" 10. In the circumstancds, we feel that the applicant

has not made out 3 case. The application is, therefore,

dismissed with no erder as to costs,.
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